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UPON hearing the counsel the Court made the following
ORDER

It is stated at the  Dbar that a sum of
Rs.3,50,00,000/- (Rupees Three crore and Fifty lakh) has
been deposited in terms of the previous order of this Court
dated 215t October, 2016 and the said amount has since been
withdrawn/received by the petitioner - Cantonment Board,

Agra.

In the order of this Court dated 215t October, 2016,
it has been recorded that a Mediation Committee has already
been constituted in terms of the judgment of this Court in

“Rajkot Municipal Corporation and others Vs. Union of

India”[ (2013) 14 SCC 599] to go into the 1liability of the
Cantonment Board to pay service charges for the services
rendered by the Union of 1India (Railways and Postal
Department) and the precise quantum of such liability. In
the said order, it has also been observed that the

Mediation Committee may continue its deliberations.

At the hearing today, we are informed that the
Mediation Committee has not yet been constituted to go into
the instant dispute. We direct the Cabinet Secretary of the
Union to constitute a Mediation Committee forthwith and

request the Committee to be constituted to submit its
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report to this Court within a period of four months from
the date of its constitution.

List the matters after four months.

[VINOD LAKHINA] [ASHA SONI]
COURT MASTER COURT MASTER
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